
UPPCB 

To, 

Sub 

Sir, 

The Registrar General, 

a29uat- 218 2 24 

Principal Bench, 
Hon'ble National Green Tribunal, 
Copernicus Marg, New Delhi-110001 

Submission of Joint Committee Report in compliance of order dated 
30.10.2023 in the matter of O.A. No. 10/2023(1.A No. 630/2023) Puja kumar 
Vs M/s Ansal API 

: rolucknow@uppcb.in 

In compliance of the direction dated 30.10.2023 passed by this Hon'ble 
National Green Tribunal O.A. No. 10/2023 (1.A No. 630/2023) Puja kumar Vs M/s 
Ansal AP, the joint Committee Report is hereby attached with a request to put up 
before Hon'ble National Green Tribunal for kind perusal and consideration. 

Enclosure:-As above 

Copy to: 

2. Law Officer-I, UPPCB, Lucknow. 

1. Chief Environmental Officer (Circle-5), UPPCB, Lucknow in reference of letter 
No. HO5992/C-5/154/0A No 10/24 dated 18/01/2024. 

Your's Sincerely 

(Dr. Umesh Chandra Shukla) 
Regional Officer 

3. Dr. Rajesh Kumar Verma, Senior Principal Scientist, Central Institute of 
Medicinal and Aromatic Plants (CIMAP), Lucknow 

4. Prof. Maya Kant, Indian Institute of Management (||M), Lucknow 
5. Dr. Satya, Sc.'E.' Ministry of Environment, Forest and Climate Change, 

Regional office Lucknow 
6. Sh. Runa Oraon, Scientist-D, Central Pollution Control Board, Lucknow 
7. Sh. Sohan Lal, Additional City Magistrate-4, Lucknow 

8. Shri Arvind Kumar, Advocate for UPPCB. 

Regional Officer 
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Joint 

Inspection 

Report 
of Sushant 
Golf 
City, 

Lucknow 

in 

the 

natter 
of 

Puja 

Kumar 
Vs 

M/s 

Ansal 
API 

in 

Original 

Application 
No. 

10/2023(1.A. 
No. 

630/2023) 

Hon' 
ble 

National 

Green 

Tribunal, 

Principal 

Bench, 
New 

Delhi 
vide 
its 

order 

dated 

30.10.2023 
in 

the 

matter 
of Puja 

Kumar 
Vs 

M/s 

Ansal 

API 

(Original 

Application 
No. 

10/2023(1.A. 
No. 

630/2023) 

directed 
to 

verify 
the 

factual 

position 
and 

suggest 

appropriate 

remedial 

action. 

Relevant para 
of Hon 
'ble 

NGT 

order 
is as 

under 

1.0 
Background: 

"...9. 
In 

view 
of the 

avermnents 
made 
in 
the 

application 
and 

vague 
and 

evasive 

replies 

filed 
by' 

respondents 
no. 
l and 

3, we also 

consider 
it 

appropriate 
that 
a 

Joint 

Committee 
be 

constituued 
to 

verify 
the 

factual 

position 
and 

suggest 

appropriate 

remedial 

action. 

Accordingly, 
we 

constitule 
a 

Joint 

Committee 

comprising 
of 

Integrated 

Regional 

Office, 

MoEF 
&

 

CC 

(Lucknow), 

CPCB, 

Lucknow, 

representative 
of Indian 

Institute 
of 

Management 

(IM
), 

Lucknow 
(1o 
be 

nominated 
b) 

its 

Director), 

representative 
of 

Central 

Institute 
of 

Medicinal 
and 

Aromatic 

Plants 

(CIMAP) Lucknow 
(to 
be 

nominated 
by 
its 

Direclor), 

UPPCB 
and 

District 

Magistrate, 

Lucknow 
and 

direet 

the 

same 
to 

meet 

within 
tvo 

weeks, 

undertake 
visits 
to 
the 

site, 

look 

into 
the 

grievances 
of tle 

applicant, 

associate 
the 

applicant 
and 

representative 
of the 

concerned 

project 

propoet. 
verif 

the 

factual 

position 

regarding 
(i) 

status 
of 

environmental 

clearance 
and 

NoCs 

from 
the 

cocerned authorities 
and 

compliance 
with 
the 

conditions 

thereof 
by 
the 

Projeci 

Proponent: 
(i) 

stutus 

regurding 

installation 
of STP, 

solid 

waste 

management 

scheme, 

extraction 
of 

groundhrater 
anl 

provision 
for 

drinking 
water 

supply 
and 
(ii) 

development 
of 

greenbelts 
and 

adequate 

pluntation in 
the 

project 
area 
by 
the 

Project 

Proponent 
and 

make 
its 

recomnendations 
lo 
this 

Tribunal 
und 

the 

concerned 

authorities 
for 

appropriate 

remedial 

action 
afier 

giving 

opportunity 
of being 

heard 

to 
the 

project 

proponent. 
The 

State 

PCB 

will 
be 
the 

nodal 

agency 
for 

coordination 
and 

compliance. 

10. 
The 

Joint 

Committee 
is directed 
to 

submit 
its 

report 
to 
this 

Tribunal 
and 

send 

coy 
of the 

same 
to 
the 

Project 

Proponent 
and 
the 

concerned 

authorities 

rühin 
one 

month 
hy 

e-)il 
ut 

judicial-ngt@gov.in 

preferably 
in 
the 

form 
of searchable 

PDF 

OCR 

Supported 
PDF 
d ot m

 

the 
form 
of Image 

PDE. 11. 
List 
for 

further 

consideration 
on 
15. 
12. 

2023. 
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Copy 
of the 

reference 

NGT 

order 
is annexed 
as annexure 
no. 
1. 

In 

compliance 
of reference 

NGT 

order. 

following 

members 

were 

nominated 

from 
the 

concern departm
ents: 

I. Dr. 

Rajesh 

Kumar 

Verma. 

Senior 

Principal 

Scientist. 

Central 

Institute 
of Medicinal 
and 

Aromatic 

Plants 

(CIM
AP), 

Lucknow 

Prof. 

M
aya 

Kant, 

Indian 

Institute 
of M

anagement 

(IM
), 

Lucknow 

3. Dr. 

Satya, 

Sc.'E, 

Ministry 
of 

Environment. 

Forest 
and 

Climate 

Change. 

Regional 

office 

Lucknow
 

2. 

Sh. 

Runa 

Oraon, 

Scientist-D. 

Central 

Pollution 

Control 

Board, 

Lucknow 

4. 
5. 

Sh. 

Sohan 
Lal, 

Additional 

City 

M
agistrate, 

Lucknow 

6. Dr. 

U.C. 

Shukla, 

Regional 

Officer, 

UPPCB, 

Lucknow Meeting 
of the 

committee 
was 

carried 
out 
on 

17.11.2023 
and 

subsequently 
visit 
of 
the 
site 

was 

proposed 
on 

29.1 

1.2023. 
In 

compliance 
of Hon'ble 

NGT 

order, 

letters 

were 

issued 
to 

applicant and 

Project 

Proponent 
(PP) 
on 

18.11.2023 

(Annexure-2) 
to 

associate 

during 

visit. 
The 

applicant informed 
to 

UPPCB 

over 

phone 
that 
she 
is out 
of station 
and 

she 

will 
not 

present 

during 
the 

site 

visit. 
She 

also 

inform
ed 

that 

gravience 
is 

already 

submitted 
to 

Hon'ble 

NGT. 

During 

The 

visit 
of Sushant 

Golf 

City 

was 

carried 

out 
by 

the 

committee 
on 

29.11.2023. 

inspection, 

following 

officials 

from 
the 

Sushant 

Golf 

City 

(hereinafter 

referred 
as 
the 

project) 
was 

present: 
1. Sh. 

Abhishek 

Vashisth, 

V.P.. 

Liason 2. Sh. 

Virender 

Singh, 
A

 
VP, 

Project 3. 

Indresh 

Tripathi. 

DGM, 

Facility Salient 

observation 
as 
per 

NGT 

order, 

recommendation/conclusion 
based 
on 

site 

inspection 
and 

available 

records 
are 

summarized 
as 

under: 

2.0 

Salient 

details 
of the 

Project: 

Chronology 
of the 

Project 
as provided 
by 
the 
PP 
is as under: 2.1 

Hi-tech 

Township 

Policy 
(22. 
I 1.2003): 

Establishment 
of regulations 

governing 

land 

purchase 
and 

stam
p 

duty. Policy 

laid 

the 

foundational 

rules 

and 

regulations 

governing 

land acquisition 

processes 
and 

stam
p 

duty. 

2.1.J 2.1.2 

P'age 
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Granted 
the 

authority 
to 

acquire 
land 

through 

consortium 

members. 

2.2 

Consortium 

License 

Acquisition 

(21.05.2005): 

In 

May 

2005, 
the 

consortium 

received 
the 

pivotal 

license. 

empowering 

Ansal 
to 

purchase 
land 

through 

consortium 

members. 
This 

marked 
the 

initial 

steps 

towards 

actualizing 
the 

township 

vision. 

2.2.1 2.2.2 

2.3 

First 

Development 

Agreement 

(Dated 

18.1L.2006): 

Covered 
an 

initial 

area 

of639.55 

acres. Simultaneously, 
the 
first 

layout 
was 

sanctioned 
on 

19.10.2006. 

2.3.1 

Consequently, 
the 
PP 

obtained 

Environment 

Clearance 
on 

06.06.2007. 

2.3.2 10.5.2007 
&

 

2.4 

Second 

Layout 

Released 
(via 

Development 

Agreement 

Dated 

2.3.3 
2.4.1 

Expansion 
to 

1765 

acres 

through 
two 

separate 

Development 

Agreements 

Dated 

10.05.2007& 
27.I 

.2008. 

27.11.2008): 

Township 
area 

significantly 

increased 
DPR 
of area 

3530 

acres 

Dated 

18.05.2010. 

2.5 

Area 

Expansion 
(via 

DPR 

Dated 

18.5.20 
10): 

2.5.1 
2.5.2 

Second 

phase 

Environment 
Dated 

09.06.201 

obtained 

which 

supersedes 
of 

Phase-I 

NOC 

valid 
till 

2018. 

2.6 

Fourth 

Layout 

Development 

Agreement 

(Dated 

14.3.2012): 

Encompassing 
an 

area 
of 

806.15 

acres. 

2.6.1 
2.7.1 

The 

DPR 
led 
to 
a 

substantial 

increase 
in 
the 

area, 

reaching 
6465 

acres. 

2.8 

Revised 

Layouts 

(22.9.2015): 

2.7 

Area 

Increased 
(via 

DPR 

Dated 

23.5.2015): 

Revision 
of DA 
I to 
DA 
4 

layouts 
were 

passed 
and 

making 
it one 

single 

layout, 

potentially 

altering 
the 

township's 

structure. 

2.8.1 

2.9 

Fifth 

Development 

Agreement 
&

 

Layout 

(Dated 

19.8.2016): The 
PP 
has 

obtained 

Consent 
to 

Operate, 

which 
is valid 

from 
the 

period 
of 

05.11.2018 
to 31.12.2022 

2.9.2 
2.9.1 

DA 
5 

covered 
an 

area 
of 

958.58 
acres 
and 

was 

signed 
on 

26.4.2011. 

2.9.3 

Renewed 

Consent 
to 

Operate, 

which 
is valid 

for 
the 

period 
from 

24.03.202 
1I 

to 31.12.2022. 2.10.1 
A

 

subsequent 
DPR 

resulted 
in 
a 

decrease 
in 

the 

area 
to 

4655.18 

acres. 

Area 

Fluctuation 
(via 

DPR 

Dated 

27.8.2022): 

2.10 

leaving 
655. 
1 8 

acres 

pending 
for 

future 

layout 

development. 
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2.10.2 

Now 
for 

4655.18 

acre. 
the 
PP 

have 

applied 
for 
the 

Environment 

Clearance on 

25.10.2023 
and 
one 

board 

meeting 
has 

been 

also 

concluded 

andthe minutes 
of meeting 
has 

also 

been 

issued. 

3.1 

Status 
of 

environmental 

clearance 
and 

NOCs 

from
 

the 

concerned 

authority 
and 

compliance 
with 
the 

conditions 

3.0 
Observations: 3.1.1 

The 

project 
was 

granted 
first 

Environmental 

Clearance 
(EC) 
by 

Ministry 
of 

Environment, 

Forest 
&

 

Climate 

Change, 

Govt. 
of India 
on 

06.06.2007 

under 

ElIA 

Notification, 

1994.The 
EC

 
was 

granted 
for 

proposed 

Hi-tech City 
with 

total 
plot 

area 
of 1967.755 
acre 

(78.71.020 
Sq 
m). 
The 

proposal includes 

following 
land 
use: Residential 

area-908.268 
acre 

(36, 

33,072 
sq 
m.) 

Commercial 

area-140.168 
acre 

(560672 
sq. 

m.) 

Residents-I,55,000 
people Copy 

of the 
EC 

dated 

06.06.2007 
is annexed 
as 

annexure-3. 

3.1.2 

The 

project 
was 

granted 
2nd 
EC 
by 

State 

Level 

Environment 

Im
pact Assessment 

Authority 

(SEIAA) 
on 

09.06.201| 

under 

EIA 

notification, 

2006.The 
EC 

granted 
for 

proposed 

expansion 

area 
of 1765.0 

acres 
or 

(714.295 

Ha) 
and 

built-up 
area 

7033797.52 
sg. 
m. 

The 
EC 

does 
not 

include land 

use 

(residential/commercial/institutional 
etc.) 

except proposed 

green 

area 
of 2373825.9| 
sq. 
m. 

and 

exclusive 

green 

cOver 
is 

1079676.ll 
sq. 
m. (266.68 

acres). 

Copy 
of EC 

dated 

09.06.2011 
is annexed 

different 

3.1.3 

As 
per 
EC 

granted 
in 2011, 

existing 
plot 

area 
of the 

project 
is 1976.77 

acres and 

dwelling 

units 
are 

13680. 

while 

earlier 

EC 

(06.06.2007) 
vas 

granted for 

total 

plot 
area 
of 1967.755 

acre 

(78.71.020 
Sq 
m). 

3.1.4 

The 

compliance 

status 
of EC 

(issued 
in the 

year 

201|) 

provided 
by PP 
is 

annexed 
as annexure-5. 
As 

per 

the 

documents 

subm
itted 

by 

PP, 

the 

previous 

Environmental 

Clearance 

(EC) 

validity 

expired 
in 

2018. 
It has 

been 

stated 
by 
PP 
that 
the 

layout 

expired 
in 

the 

year 

2017 
and 

tlhey 

have 

Clearance. 

Since, 
they 

have 

stopped 

doing 
any 
sort 
of development 

work. 
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by the 

Project 

Proponent 

as 
annexure-4. 

stopped 

development 

work 

alter 

expiry 
of layout 

and 
the 

Environment 

thus 

there 

was 
no 

need 
to 

further 

take 

environim
ent 

clearance 
as 

reported 
by 
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PP 

(Annexure-6). 

W
hereas 

the 

lands 
that 

were 

sold 
to 
the 

FSI(s) 

(Floor Space 

ndex) 

owners 
i.e. 

the 

residential. 

commercial 
&

 

institutional 

organizations 
that 
are 

not 

under 

control 

and 

supervision 
of 

M/s 

Ansal Properties 
&

 

Infrastructure 

Limited, 
have 

individually 

oblained 
their 

NOC 

from
 

concerned 

departments 
as 

reported 
by 
PP. 

The 

construction 
work 

done 

by 

these 

FSI(s) 
are 

undertaken 
after 

duly 

taking 

obtaining 

NOCs 

from 

concerned 

departments 

followed 
by 

approval 

from 

the 

Lucknow 

Development 

Authority 
and 

registration 

done 

separately 
by 

RERA individually 
on 

project-to-project 
basis 
as 

submitted 
by 
PP 

(Annexure-7). 

They 

have 

also 

stated 
that 

due 
to 

these 

reasons 

owing 
to 
the 

changes 
in 
the 

Governnent 

Policy, 

further 

development 
of' 
the 

township 
was 
put 
to 
a halt. 

Hence, 

after 
a long 

waiting 

period 
of 5 years, 
PP 

reduced 
the 

township 
area 

and 

decided 
to 

develop 
the 

township 
for 

4655 

acres 
in 

place 
of 6465 

acres. Accordingly, 
they 
got 

DPR 

approved 
in 

2023 
and 

have 

also 

applied 
for 

renewal 
of Environment 

Clearance 

(copy 
of 

M
oM

 

issued 
by 

SEIAA 
is 

annexed 
as 

Annexure-8. 
The 

sam
e 

is 

under 

process 
and 
a board 

meeting has 

also 

been 

concluded 
with 

regard 
to 
the 

same. 

However, 

since 
the 

layout 

3.1.5 
It 
is informed 
by 

the 

project 

proponent, 

approval 
of' 

DPR-

6465 

acres 
and 

Plan 

layout-3530 
acres 
of the 

township 

granted 
by 

Lucknow 

Development 

Authority 

(LDA), 

Lucknow 
for 
of land 
has 

been 

expired 
on 

13.03.2017. 

The 

project 

proponent 
has 

revised 
the 

DPR 
by 

reducing 

land 

area 
to 

4655.18 

acres 

and 

applied 
for 

approval 

from
 

LDA. 

Approval 
of LD

A
 

has 

been 

obtained 
on 

April, 

2023. 

Subsequently. 
the 

revised 
EC 
has 

bcen 

applied 

online 
on 

25.10.2023, 

which 
is under 

consideration 
of SEIAA. 3.1.6 

The 

commercial 

establishments 
or 

apartm
ents 

constructed 
in 

are 

separately 

obtaining 
EC, 

NOC 
and 

CTO. 

The 

details 
of the 

com
m

ercial 

establishments 
or 

apartm
ents 

constructed 
in the 

township 
as 

provided 
by 

the 
PP 
are 

annexed 
as 

annexure-9. 

3.1.7 

The 

project 
has 

A
 

obtained 

NOC 

from
 

UPPCB 
for 

construction 
of the 

township. Page 
S 
of 0 Original 

Application 
No 

10/2023, 
Puja 
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Vs M/s 

Ansal 
API 

is 

still 

pending 

before 
the 

authority. 
So, 

they 
can 
yet 
not 

begin 

with 
the 

development 
of the 

said 

township. 
as specifically 

mentioned 
in 

the 

approved 
DPR 
of 

2023. 

the 
tow

nship 

81



3.1.8 

The 

project 
has 

obtained 

Consent 
to 

Operate 

(CTO) 
from 

UIPPCB 

under 
the 

Water 

(Prevention 
and 

Control 
of Pollution) 

Act, 

1974 

and 

the 

Air 

(Prevention 
and 

Control 
of 

Pollution) 
Act, 

198| 
on 

27.08.202 

1.which 
was 

valid 

from
 

24/03/2021 
to 

31/12/2022 
.The 

project 

proponent 
has 

applied 
for 

renewal 
of CTO 
on 

27.11.2023 
after 
10 

month 
of expiry 
of the 

previous consent 
as against 
the 

condition 
of the 

earlier 

CTO 

granted 
by 

UPPCB 
to

 

apply 
for 

renewal 
of CT0 
at least 
2 

months 

prior 
to 
the 

expiry 
of this 

Order. 3.1.9 
It is 

also 

observed 
that 
the 

project 
has 

been 

started 

since 

2007, 
but 
the 

project 

proponent 
has 
not 

obtained 

CTO 

from 

UPPCB 
and 

continues construction 

activity 
till 

05.1.2018. 

3.1.10 
The 

compliance 

status 
of previous 

CTO 

granted 
by 
the 

UPPCB 
is 

annexed 

3.1.11 
The 
PP 
has 

obtained 

NOC 
for 

ground 

water 

abstraction 
for 
10 

borewells from
 

Central 

Ground 

W
ater 

Authority 
on 

12.08.201 
1. 

Subsequently, 
the 
PP 

has 

applied 
for 

NOC 
for 

additional 
08 

borewells 

from 

CGW
A 

on 

05.12.2013, 

which 
is yet 
to be 

granted. 
24 

(twenty-four) 

borewells 
at 12 

different 

locations 

have 

been 

stationed 
as 

stated 
by 
PP. 

Presently: 
the 
PP 

has 

installed 
24 

borewells. 

as annexure-10. 

3.1.12 
As 
per 

previous 

consent 

granted 
by 

UPPCB 
on 

27.08.2021, 
the 
PP 

shall 

ensure 
to 

obtain 

permission 
from

 

U.P. 

State 

Ground 

Water 

Department 
for 

withdrawal 
of ground 

water 

within 
03 

months 
and 

submit 
it to 
the 

Board. failing 

which 
the 

CTO 

shall 

stand 

automatically 
be 

revoked. 
But, 
the 
PP 
is 

not 
obtained 
permission. 

3.1.13 

The 
PP 

has 
10 

DG 

sets 

with 

total 

capacity 
of 3007.5 

KVA 

(3XS00 

KVA. IX320 

KVA, 
4X 

250 

KVA, 

IX62.5 

KVA 
and 

|X
125 

KVA). 

The 

DG 

sets 

stack 

height 
is observed 
not 

adequate 
as per 

rule. 3.1.14 
In 

additional 
of the 

EC, 

NOC 

and 

CTO, 
the 
PP 
has 

also 

obtained 

following 

NOCs: Forest 
Department 

Safety 
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3.2 

status 

regarding 

installation 
of STP, 

solid 

waste 

management 

scheme, 

extraction of 

groundwater 
and 

provision 
for 

drinking 

water 

supply 

3.2.1 

The 
PP 
has 

installed 

Sewage 

Treatment 
Plant 

(STP) 
with 

capacity 
5.0 

MLD 

based 
on 

SBR 

technology. 
The 
PP 
has 

also 

installed 
STPs 
with 

capacity 
120 

KLD 
and 

150 

KLD 

(modular 

STP). 

which 
is not 

operational. 
It is 

informed 
by 
the 
PP. 

these 

STPs 
are 
on 

standby 

option 

and 
it will 
be 

used, 

while 

sewage 

generation 

exceeds 
05 

MLD. 

chamber., 
SBR 

Tank-I 
&

 
2, 

Pressure 

Sand 

Filter, 

Activated 

Carbon 

3.2.2 

STP 
(05 

MLD) 

comprises 
of Bar 

screen, 

collection 

sump. 

Filter, 

Chlorination 
Tank, 

Sludge 

thickener, 

Sludge 
Dry 
ing 

Beds 
and 

centrifuge. 

Installation 
of STP: 

inlet 

3.2.3 
It is informed 

by 
the 
PP, 

mixing 

system 
has 

been 

provided 
in 

collection sump. 

During 

inspection, 

mixing 

system 
was 
not 

found 

operational. 3.2.4 

During 

inspection, 
SBR 

Tanks 
of STP 

was 

found 

operational. 
Grab 

sample 
was 

collected 
from 

collection 
sump 
and 

outlet 
of the 

STP 
to 

check 
the 

quality 
of 

raw 

and 

treated 

sewage. 

Analysis 

results 
are 

presented 
below: 

Standards 
as 

per 
previous 

consent| 
GSR 1265 

(E) 
dated 13-10-2017) 

Final 

Inlet O
utlet 

of Unit STP 

Param
eters 

S. No. 

6.5-9 

7.81 

7.55 

pH 1. 

3.62 

44.2 

mg/| TSS 

2. 

20 5.5 

15.5 BOD 

3. 250 

15.1 

48.3 

COD |000 

<
 

2.0xI 

Fecal 
Coliforms 

5. 

M
PN/I00 

m
 

<
 

4.5xI 

Total 
Coliforms 

6. 

3.2.5 
It is 

evident 

from
 

the 

results 
that 

STP 

received 

much 

diluted 

sewage having 

BOD 
15.5 

mg/l. Page 
7 of 10 
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3.2.6 

M
LSS 

&
 

M
LVSS 

in 

SBR 

Tank-I 
&

 
2 was 

observed 
as 

129 

mg/|/. 

71.6 mg/l 
and 
81.4 

mg/1, 
60 

mg/l 

respectively. 

3.2.7 

Electromagnetic 
flow 

meter 
was 

installed 
at inlet 

and 

outlet 
of STP. 

Log 

book 
of same 
was 

found 

maintained 
at the 

project 
site. 
As 
per 
log 

book, 

very 

less 

sewage 

received 
to 

STP. 
As 
per 
log 

book. 

107.46 

KLD (avg. 
for 

November, 

2023) 

sewage 

received 
to 

STP. 

Separate 

energy meter 
was 

found 

installed 
for 

operation 
of STP. 
But 
log 

book 
of energy meter 

was 
not 

found 

maintained. 

3.2.8 

During 

visit, 

Sludge 

Drying 

Beds 

were 

found 

empty. 

Approach 
road 
to 

STP 

was 

also 
not 

3.2.9 

The 
PP 
has 

provided 
a DG 
set 

with 

capacity 

500KVA 
as power 

backup for 

operation 
of 
the 

STP. 3.2.10 
As 
per 

previous 

consent 

granted 
by 

UPPCB. 

treated 

water 

shall 
be 

used 

in 

flushing/horticulture/cooling 
etc. 
No 

sewage 

shall 
be 

discharged 

outside 
the 

premises. 
It is informed 

by 
the 
PP, 

treated 

sewage 
is sending for 

gardening 

/horticulture 

purpose 

through 

tankers. 

But. 

during inspection, 

treated 

sewage 
was 

found 

discharged 
into 

drain. 

3.2.11 
As 
per 

documents 

submitted 
by 
PP 

door-to-door 

collection 
of solid 

Solid 

waste 

management 

schem
e waste 

from 

township 
and 
its 

disposal 
is carried 
out 
by Nagar 

Nigam. Lucknow 
and 

transported 
to 

the 

solid 

waste 

management 

facility located 
at Shivri. 

Lucknow 
for 

treatment 
and 

disposal 

(Annexure-11). 

All 

types 
of solid 

waste 
are 

collected 
by 

Nagar 

Nigam, 

Lucknow. 
User 

paid 
by 
the 
PP 

(Annexure-12). 

fee 
for 
the 

same 
is 

3.2.12 

The 
PP 
has 
no 

record 
for 

quantity 
of solid 

waste 

lifted 
by 

Nagar 

Nigam. 

3.2.13 
The 
PP 

not 

complying 

with 
the 

Rule 
4 

(7) 
of 
the 

Solid 

W
aste Management 

Rule. 

2016 
to 

segregate 
and 

processed 

recyclable 

materials 
and 

bio-degradable 
waste. 

Lucknow. 
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Extraction of groundwater and provision for drinking water supply 

3.2.14 The project proponent has installed 24 tubewells in the township to 

meet with its fresh water requirement. No low meter is installed at 

tubewells to assess the fresh water consumption. Details of tubew ells 

are annexed as Annexure no, -13. 

3.2.15 The PP has provided 06 underground Reservoir (UGR) and Overhead 

Tanks (OHT) for storage of fresh water. Details of UGR and OHT are 

annexed as Annexure-14. 

3.3 Development of greenbelts and adequate plantation in the project area by the 

Project Proponent 

3.3.1 t is informed by the PP; only 15-18 % area is demarked for the green belt 

development as per the layout approved by LDA. Latest layout of the 

township is annexed as Annexure no.-15. 

3.3.2 The PP has made agreement with firm namely M/s Lucknow nursery for 

development of green belt in township. As reported. approx. 53.608 trees. 

shrubs (2007 to 2019) were planted by the PP. However, details survey of 

green belt is required to be carried out by reputed govt. institution to assess 

exact green belt in the township through GIS mapping. 

4.0 Recom mendations: 

4.1 UPPCB may take action against the PP for violation of provision of the Water 

(Prevention and Control of Pollution) Act. 1974 and the Air (Prevention and Control of 

Pollution) Act, 1981 for construction without necessary permission (CTE and CTO) 

and also violation of previous consent conditions. 

4.2 U.P. State Ground Water Department may take action against the PP for illegal 

abstraction of ground water through additional 14 tubewells without obtaining 

necessary permission. 

4.3 The PP should obtain permission fron ground water department for ground water 

abstraction from all tubewells. 

4,4 The PP should not start any construction activity till obtaining necessary permission 

(EC. CTE, CTO, NOC for ground water abstraction etc.) from all concern authority. 

4.5 The PP may be asked to assess the green belt development through reputed Govt. 

Institution. If inadequate green belt is observed. Necessary action for green belt 

development should be taken by the PP. Action plan should be submitted to UPPCB 

for the same. 

Original Application No 10/2023, Puja Kumar Vs M/s Ansal API 
Page 9 ot 0 
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4.6 The PP should comply with the provisions of the Solid Waste Management. Rules. 
2016. 

4.7 The PP should not discharge treated sewage into drain. Treated sewage should be 
reuse/recycle as per EC/CTO condition. The PP should submit action plan to UPPCB 

for utilization of treated sewage and accordingly in frastructure should be developed. 
4.8 The PP should provide adequate DG sets stack height as per rule. 
4.9 The PP should install electromagnetic flow meter at the borewells and maintain proper 

log book of fresh water consumption. 
4.10 The PP should properly operate all units of STP and maintain log book for energy 

consumption of STP. 
4.11 The PP should provide proper approach road to STP. 

Dr. Rajesh Kumar Verma 

Sh. Runa Oraon 

Ong1nal Application No l0/2023, Puja Kunar Vs M/s Ansal APL 

Dr. Satya 
twastw Sc.'E." 

Prof. Maya Kant 

Sh. Sohan Lal 

MoEF&CC, Renal 
office, Lucknow 

Dr. U.C. Shukla 
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